
[ 34181HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY,THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J SREENIVAS RAO

WRIT PETITION 27954 2024

Between:

AND

1

2.

Haniya Omer, D/o Mohammed Omer Ahmed Aged about 19 years, Occ.Student R/o. 1 8-8-450/8 r 28, Edi B azar, Raza Nagir, Vrc. Hva"iu 6io-ozs: 
""

...PETITIONER

slate of relangana, Rep by its principar secretary, Department of Hearth and
V.g{qgt and Famity Wetfarb, Secretaiiat, nvdera5iO.-
KNR University Health Sciences, Warangal, Rep byits Registrar.

...RESPONDENTS

Petition under Section 226 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
issue any appropriate writ, order or direction, one more particularly in the nature
of writ of lVlandamus, declaring the action of the Respondents, more particularly
Respondent No.2, in not considering the petitioner representation dated 02-10-
2024 for counseling and admission into MBBS/BDS course under NRr(c)
category for the academic year 2024-25 as illegal, arbitrary, unconstitutional and
consequently direct the Respondents to consider the petitioner representation to
include the petitioner name for or next round of counsering/stay vacancies for
admission into the MBBS/BDS course NRI (c) category for the academic year
2024-25 in next round of counseling



lA No. 'l 2024

Petition under Se.ct on ,1 5,1 CPC praying that in the ctrcunls:arces stated

in the affidavit filed in sr-rpoort of the petition, the High Court ma'/ lre pleased to

issue interim directions :lirecting the 2nd Respondent to considerr the petitioner

representation dated 02- l0-2024 and allow to participate in the couns;eling under

NRI(C) Category for arirnission into the lt/BBS/BDS Course fo - h': academic

year2O24.2SforstrayvacanciesornextroundofcounselingpenJirrgdisposalof

the above writ Petition

Counsel for the Petitioner: SRl. SRINMSA RAO PACHWA

Counsel for the Responrlent No.1: Ms' SWAPNA MAOHURI'
AGP FOR MEDICAL HEALTII ,AND

FAMILY WELFARE

Counsel for the Responcle'nt No.2: SRI G' RAVI REP SRI A' PRABHAhAR RAO' SC

The Court made the following: ORDER



HE o H HI U E K H
AND

THE HON,BLE SRI IUST ICE I.S o
Writ Petition No.27954 of

ORJ)ER, e* /h, Hatl'bh the Chief J rlne Akk Aradhe)

Mr. Srinivasa Rao pachwa, Iearned counsel appears for

the petitioner.

Ms. Swapna Madhuri, learned Assistant Government

Pleader for Medical, Health & tramily Welfare Department

appears for respondenr No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel for

I(aloji Narai,ana Rao Universiry of Heaith Sciences (hereinafter

referred ro as 'thc Universiry) appears for respondent No.2.

2. With the consent of rhe learned counsel for the parties,

the matrer is heard finally.

3. In th.is peution, the peririon er inter a/ia has prayed for the

foliowing reliel:

"For thc reasons stated in the accompanying

af6dar.it, It is therefore prayed that this Hon,ble

Court may be pleased to issue any approptiate writ,



re
ta.,'-.

2

otdel l drrcction, onc more pardcularll rrr d Le

naru::,. oi writ of Mandamus, declaring thc a,:tiorL of

the ii spondents, more particulady IlesDo er cnt

No.2,. in not considenng the p(rtllic lrer

repte sentadon dated 02.10.2024 for counsc.:in15 rnd

admis rlon into N{BBS/BDS Course undcr ).JBJ ((.)

Catcl;,rry for the academic ye r 2024-25 as ilcqai,

arbrtr::, n', unconsdtuuonal and consequendr' ,liler:t

tl-rc I((rspondents to considcr rhe petitr()11rr's

tepte s 3rltadon to include the petiuoner namr: ior or

1lcxt round oI counseling/s trat. vacancics li,r

admi:;ri,)11 into thc X,{BBS/BDS Coursc }Jltl ()
Catelr:rry for the academic year 2024-25 in nur.t

tounrl ,,f counseling and pass such other c,rd3r cr

order,i ,rs this Court decms ht and ptoper ir r the

citcurr stanccs of the case."

4. Learnr.:rl counsel for the petrtioner submitn:d rhat the

petitioner haJ applicd for admission into MBBS/Ilf)S course

for the aca,:i :rrric year 2024-25 uflder managemerlr category.

However, inadvertendy, the petirioner did not indic:rrr: (l (I.iR!

category. H,:: further submitted that the petitioner b:: granted

liberty to sr.rlrrnit a representation to the Unir.e:rsrh rrnd the



3

Universin' be directed to decide the said representation tn a

time bound manner.

5. Learned Standing Counsel for the University submitted

that the last date for regrstrauon of applications was 23.08.2024 t

and thercaftcr, mcrit list has been prepared which shall be

published at the time of indicating the web options. However,

it is fairly submitted by him that in case the petitioner submits a

representation, the same shall be dealt wrth by the Universiry in

accordancc with law

6. In view o[ the aforesaid submission and in the peculiar

facts o[ the case, the Writ Pedrion is disposed of with liberry to

the petitioner to submit a representation to the Universiry with

regard to her grievance. Needless to state that in case such a

representation is made, the Universiry shall decide the same

within a period o[ two (2) davs thereafter. It is made clear that

this Court has not exDressed any opinion on the merits o[ the

t

mattef
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l\{iscclh reous applications, i[ anv pcndir'tg :;hrl stand

closed. Thcrt,' shall be no order as to cosls
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ISIC TODAY

HIGH COURT

DATED:0 411U2A?'4
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ORDER

WP.No.27954 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COS'rs
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